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S/ BN | No.3(2)/2019-D(AFTC)
- o o Government of Yodia Late,
o6 o bﬂfi’i . Minisiry of Defence
//:‘[/)j .
-~ o ~
7 Sena Bhavan, New Ddh}; 11001 l
Dated:as july, 2019
G

The Principal Registrar/Registrar
(As per list attached)

This 1s to invite nominations for eight (8) posts of Judicial Member in the
Armed Forces Tribunal, which hab been set up under the Armed Forces Tribunal
Lot (> s of 2007 ) '

p Schedule 18 (‘ slumn-3) to Rule 3 of “The Tribunal, Appellate Tribunal and
Lther Authoritiés (Qualifications, Expenence und other Conditivns of Service of

Vernbers) Rules, 20177 notified vide GSR 514(E) on 01.06.2017 provides that—

“A person shall not be qualified for appointment as a Judicial Member, unless
\ o

e s, or has been a Judge of a High Court.”
1 rerms of the said schedule 18 (column 5&6) to the Rule 9, term of office of
e Member is for three years and the maximum age for holding the office by the

Memnber s 0D years.

4 Salary, allowances, other terms and conditions of the Members of the AFT,
shall be governed by the plOVlblOIlb of “The Tribunal, Appellate Tribunal and other
A t:}:u;) rities (Qualifications, Experience and other Conditions of Service of Mermbers)
Foudes, 20177

Y. The selected persons are liable to be posted to anywhere in India having a
“”:r‘-f’u'() \:: “ f.’\\l |”i‘i:-"'.';i 1‘();_:.:(1 r‘ '1buflu._ Elpfl th CID)“( lx.i,__.-.. lJ|+ C)lw;\..l\j "CITTW "” Al]. Lll( :
Lransier lability. '

O Lt is requested that the applications of serving g/retired Hon’ ble Judges of the

High Court who have special l\nowlcdgc and experience of Service laws and are
Wing o be considered for the post of Judicial Member in the Armed Forces
Tribunal may be forwarded along with their bio-data in the prescribed format (copy

crnclosed).

The following information and material are also required to be enclosed along

wVith the mel copy of application/bio-data for the post of Judlua] Mermber in the
Arrned Forces Tribunal:-

(a)  Five juddments on service matters, and
(b)  Five judgments on criminal matters mefemb‘y in relation to the
Armed Forces.




8 - The apphca 1on° in the pre scude Lormat dlono ‘with enclomm S inc \u ated i
para 7 —‘br\P 1 ay b %Lnt at the folly vmg adchc%

Sh] LA K Pandey,
Undel Sucrcteuy, : -
o MlHISLl'y of Defencc Armed 14 orces Tllbunal Cell
'Roorn No. 308 -A, B’ Wing, S
‘ 'Sern Bh'lvan Nuv Delhi ~ 110001

- The ]rl'\t date for rece1pt oi dpphcanon is 16”1 September, 2019, ADD]KJ”W may
kindly ensure that the dppl cations -are complete in LVt,T‘_‘) ‘aspect, Tnfonﬂl e
pp]lwuonb will not be enteltamed SRR |

9. Sclbcuons based on Lhc above advelusement shall be SUbjt‘Ct to the final

orders -of Supreme Court in WP(C) No 279/’2017 Kudrat Sandhu vs Umon of India
and. Othcrs e

Your% falthfull
e T M”f““ iw Qﬁ“’ .
S i L (Poormma R'gén ‘an)
Deputy Secremry to the Government of India
. : ' TeLe 2 01 13(7"’

’ Eml As sLated above

' Copy to -

. 1 Pr11101pa1 Remstrar APT— I"O1 uploadmo the vacancy cu‘culqr on AI* T wgbg
DIR (NlC) ]\/IoD For uploqdmc thc vacancy c1rcular on I\/IOD W(‘bSltP

'RAJASTHAN HIGH COURT, JODHPUR

. ‘No._/Estt.‘(ii)/05/2008(ll )’/12_-6\ Date: 057/08/2019

1. Hon ble Judges sitting at RaJasthan High Court Jodhpur
- through their P.S.
2. Registrar (Admn.), RHCB, Ja1pur with the request to circulate
it amongst all the Hon’ ble Judges SIttmg at RHCB, Jaipur
through their P.S. '

, 3. ‘Hon’ble Judges who have retired in July, 2018 and thereafter.
- 4. Computer Cell, RHC, Jodhpur to upload it on website of
' Rajasthan High Court and for e-mail to Ret1red Hon’ble Judges.

A

ZL5
Registrarg(g/\dmn.)



BiO DATA FOR THE POST OF JUDICIAL MEMBER IN ARMED FORCES

TRIBUNAL
i Narmne: v
2 Father’s name:
3. Date of Birth
. Educational Qualification
'S No. | Name of Degree | Year of Percentage | Subject

University /Institution

passing | of marks

10,  Whether serving or retired:

11.  Date of superannuation:

¥ Present posting/occupation, if retired:

15 Official Address with telephone number:

5 De ta‘j..ls of legal practice:
= Date of joining in judicial service:
7. Details of posting:
;mu‘»':';-‘;”,ﬁiil 0. From(Date) To (Daté) Name of the | Remarks
! ‘ Court |
-
1
3. Details of international assignment, membership, publications efc:-
9. Date of appointment as High Court judge: |




2\

14(a). Residential address with telephone and mobile number:

14(b). Email ID:

15, Details of judicial experience in not more than 100 words:

16.  Special Knowledge in dealing with service matters and related laws:

'The-information furnished above is true and correct to the best of my
knowledge and belief, | |

Note: Please note that non furnishing of relevant information in column 15

and 16 mé.y result in non-consideration of application.
Signature
Name

Place:

Date:



